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Bill Ne. 14—HLA of 2014

THE HARYANA PRIVATE UNIVERSITIES
(AMENDMENT) BILI,, 2014

A
Biny,
[furiher to amend the Harvana Private Universities Act, 2006.

Be it enacted by the Legislature of the State of Haryana in the Sixty-{ilth
Year of the Republic of India as follows:-

1. This Act may be caflod the Haryans Private Universities (Ameadment)  Short tilke.,
Act. 2014,
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Amendient of 2. In section 2 of the Haryana Private Universities Act, 2006 thereinaller

section 2 of cilled 1he princepal Act).— -

Harvana Act 32

ol 2006 (i) alter clause (n). the Tollowing clauses shall be inseried.
namely:--

(na)  “olf-campus centre”™ means a centre of the university
established by it ouiside the main campus but within the
State of Haryana. operated and maintained as its
constituent unit and having its complement of facilitics,
faculty and stalf;

tnb)  “ofl-shore campus™ means a campus of the university
established by i outside the country. operated and
mattained as ils constituent unit and having its
complement of facilities. faculty and stafl;™:

(i tor clavse (s). the Toltowing clause shall be substituled,
namefy:---

s “regulating body” mcans a body established by (he
Government of India lor Jaying down norms and
condiuons Tor ensuring academtie standards of higher
education. such as University Grants Commission, All
India Council for Technical Education, National Council
for Teachers Education. Mcdical Council of India, Bar
Council of India. Pharmacy Council of India, Indiun
Council of Agricultural Research. Indian Nursing
Council. Council of Scicnlific and Industrial Research
cte. and includes the Government or any such body
constituted by the Government:”.

Amendment of 3. After clause (93 of section 3 of the principal Act. (he foilowing clauses

section 3} of
: shall be added. namely:-—
Haryana Act 12 ) )

af 2006. “(10) o set up off — camipus centre within the State of Haryana afier
obtaining approval from the University Grants Commission:

(11) 1o open off-shore campus in Toreign countries after obtaining
due permissian from the Universily Grants Commission, the
Government. the Governmient of India and also from  the
Government of the host country.”.

i:;ﬁ:::)::f. 4. After section 3 of the principal Act. the following section shall be
b A n -
Haryana Act 32 inserted. namely:-—

2 . . . .
of 2606. *“(3A) Conditions for setting up ofl-campus contre.-- ~

(1) The university shall be allowed 10 set up only one off-
campus centee within the State of Haryana on fulfillment
of the lollowing conditions. namely:-
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(1) it has completed five years of establishment:

(b) it has been aceredited “A” grade by Natiunat
Assessment and Aceredited Council:

{c) it has never violaled the conditions of Letter of Intent
and the provisions of the Act:

(d) it has obtained the approval {from the University
Grants Cemmissian: and

{¢) it has in its possessicn the land as deseribed below:—

(i} three acres of land by way of ownership or fease «f
thirty years. il the university intends to set up of -
campus centre in o Municipal Corporation:

{1i)  four acres of land by way of ownership or lease of
thirty years. if the university mtends (o set op off-
campus centre in a Municipal Comnuttee:

(it} five acres of land by way of ownership of lease of
thirty years. if the university intends to set up off-
campus cealre in a rural area.

{2)  The off-campus centre shall be totally administered by
the university and no franchise for iks running shalt be
allowed.

(3)  The olf-campus centre shull have adequate buildings.
other infrastructure facilivies and staff as per the norms
and standards prescribed by the University Granis
Conunission and other reguiatory bodies. Such facilities
shall be proportionate to the size and activities ol the
ofl-campus cenire,

{4y  The university shall furnish adequate financial guarantee
as per the rules framed or as decided by the Government,
{from time Lo me™,

5. For sub-section (2) of section 10 of the principal Act. the following
sub-scetions shall be substituted, namely:—

12} The university shall not open any study centre and
examination centre in or out of the State of Haryana and shall not
ofTer any programme through distance education mode.

(3} The university shall not offer any programme through
distance education mode from ofl-campus centre or of I-shore campus
esiablishod under clavses 1} or (1) respectively of section 2 of the
Acl.”.

Amendment of
scetion 10 of
Haryana Act A2
aof 20006, -



Awendiient of
section 17 of
Haryana Act 32
of 2006,

Amcndinent of
section 22 of
Haryana Act 32
of 2000,

Amendment of
scetion 23 of
Haryana Act 32
uf 20006.

Awmenctment ol
Schedule to
Haryana Ac¢t 32
of 2006,
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6.

For sub-section (1) of section 17 of the principal Act. the following

sub-section shall be substiwted. namely: —

7.

“(1) The Vice-Chancellor shall be appointed by the Chancellor
as per the qualifications prescribed by the University Grants
Commission. subject to the provisions contained in sub-section (7)
and shall hold office for a term of three years:

Provided that alter expiry of the term of three years, the Vice-
Chancellor shall be eligible for re-appointment for another term of
three years:

Provided [urther (hat the Chancellor may furiher extend the terin
for another three years il the Vice-Chancellor has contributed
significantly 1o raise the academic and research standards of the
Universily:

Pravided further that a Viee-Chancellor shall centinue to hold
the office even afier the expiry of his teem till the new Vice-Chancellor

jJoins. However, in any case the period shall not exceed one year.™.

For clause (c) of sub-section (1} of section 22 of the principal Act. the

fullowing clause shall be substituled, namely:—

8.

“(¢) the Secretary to Government. Haryana. Higher Education
Department or lis nominee:”.

For clause (b) ol sub-section (1) of section 23 of the principal Act, the

following clause shalt be substituted. pamely:-——

9.

“(b) the Secretary to Government(, Harvana. Higher Education
Pepartient or his nominee:”.

In the Schedule to the principal Act. atier serial number 14 and entries

thereagainst. the lollowing serial numbers and entrics thereagainst shall be added,

pamely:—-

“15. Ashoka University District Sonepat

16, Al-Falah University District Faridabad

17. BML Munjal University District Gurgaon™.
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STATEMENT OF OBJECTS AND REASONS

There is a need for creation and expansien of educational institutions for
improving opportunitics ol higher education for the youth of the State. In order (o
accommudate the waprecedented growth of students in higher education. and
also 1o cross the wrget of 30% gross enralment ratio (GER). we seed 1o roughly
double the number of institutions at all levels by 2020, The Governmeni
inteevention would not be adequate to meci this benchmark in higher education.
We necd o enlist the participation of private sector in a major way. Haryana
Private Universitics Act, 2006 has been brought essentially o rope in private
sector o supplement the initiative of Government in expanding the capacity in
higher education and up scating its standards.

The Private Universities established till date have shown promise to be
emerged as Centres of Excellence in academic spheres. There has been demand
from some of these Universities that the provisions such as Off Campus Centres
and OIT Shore Campus may be restored 50 that the courses and expertise provided
by these Universilies may he extended to more students, Considering this demand,
it has been decided to allow only one off campus centre to a Private University
within the Staic of Haryana on fulfiliing the parameters enshrined in the Act,
Furthier 1o enable a Private University to extend its operations te other countries,
it has been decided to incorporate the provision ol ofT shore campns after obtaining
due permission from the UGC. the State Government. the Government of India
and the Government of the Host Country.

Further. one more teent of three years has been allowed tor the appointment
nf the Vice Chancellor of a Private University so that there is a steady progress and
academic development of the University under the guidance of an experienced
peraci.

Further exisling provisions of the composition of the Governing Body
and the Board of Managemen! has been amended to the extent that the Sceretary
o Gevernment Haryana, Higher Education Department or his nomince shalt be
the member of the above mentioned bodies,

To achieve the objectives enshrined in the Act. proposals have been
formulated For setting up of Ashoka University, Sonipat, Al Falah Umversity,
Faridabad and BML. Munjal University, Gurgaon,

Hence. this Bifl

GEETA BHUKKAL.
Education Minister. Haryana,

Chandigarh : ' SUMIT KUMAR,
The 27th ¥ebruary, 2014, Seeretary.
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2014 ® fqId AN 14-TdoTdoTo

sRyn Pl favafyenos (Wogs) ey, 2014
2006, B I yMfera
B g
fagdaw

meavwwa%ﬂﬂaﬁaﬁgﬁmvﬂmummaamﬁmﬁfﬁaaw
¥ gg ofdfrafag w2 -
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Sl A # )
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WPEn 32 B Ry we mer R) A a2 §
ETEF 2 il

o () wog (8) & are, Fy=ifalud wog 3 omdd, sfg--

‘(@) o -druw B @ v 2 Reafoenas g @
B B grex fh-q #Ravon s b Wy, goe gew
FHE F BHY F§ Healdd dUn NI 9o FHH [T
gy, T dul gl @S 9T gaEt sty
B

(Fvd) “arfeel: {amee) daa W wfgra 2, Rwafieay g
I B AEY AN Yed TS D WU A WA dn
RIS TORIT G R GG, BT TN 3ien JWH
Al $HET wRnfist daw;

(i) @vs @) @ = W FAfaRed ave gitwenfad frw
AT, ety - -
‘& o feme @ aftmr 2 made Ren & dfins

aa YArvaa B fag wevel sl ad e
T B NG WWR gF @i o Per O
farafaerem aratd amd, s W ad R
qieg, W araud fen uReg, WA angfdsne
uRee, TRy s ey, WRE Taell uReg, FRd
& agere aReg, wadha T aReg. dsrfwe ik
eifirs s aieg gofe aon sud WReR e
WHR gR1 3 @1 tn Pew f wiw 2
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3. 7@ Rl B urt 3  @ve (9) B arg, FMr-raREa wve Girg 12U 2008 &1 ERam
e, werte - afafrnr 37 A

RT3 a7

“(10) Rreafdarer FE/E AN | SRR O B @ 418 BRI e
I @ AR SB-$H70d & i H9

(1) foreafrarera SFEM 3N, WRSR, MR SRER qul Afida 9
B EHT T W FEIE FTAR TG P D arg faQw A sifw e
Y WA |

4. T ffm A an 3 @ are, Aefafad e ) e, ale - 2008 o eRarn
afbfrm a2 4

3% SHTE—dmy Pea B wiIwAl B [ - (1) REflenad i sw & @@
o Freafafen o @ qu w9 w R wva % iR das 76 T
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(@) 3 e i oik year aReg gvr g7 i wemida
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(2) b &= b wu  Rvafeneg g wefi
ST @l SEH! genn @ A ey Beragyr & argem 8 e
WAIg )
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(3) sif6-Bmy Bz B U RAeaRDET FYaT AT den
o R Feral g RAfte wvevel qur At B R gt
A, I FTETAT GG el e 8 QR iy affe--dha
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Bl 17 5

HAE | “(1) BRI -+ (7) § R IO guEE) & anadi Reafdenaa
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A 3af) & o @ Fyfea & e @ o am e

o 42 3R {5 FenfEhy s @l dr ad @ sl o1 0
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g IRV T U8 @ 731 At ug eRor 8 b 8 | aenfd, {5
0 e & af o ad @ v T e 7y

2006 @1 sfmul 7. o ¥RFTH & g 22 O Su-uRT (1) @ ws (1) @ WA W,
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g 22 T .
A “(m) wfhg, oo aRerR, Swaav Ren Bum ar IEw

AmfEfHd
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B. 1 IR H 9 23 B QUG (1) B GUS (@) P whA wR, 2006 @ wRAm

Fr=fafan wve sfavenfa frar sem, ariig — afafm a2
£l 23 Bl
(@) afya, saon @x@r, Ima) Ren o @ Igar e
TR

9. 7 WA B agyA § ww G 14 T IS WA GRReAT 2006 T @R
& i, F=falea v wear] aw 9=d |\rH ekt @rs ) e, safq — sﬁﬁﬁ;nag &
Hpet
*15. 3T Reaferey Foren Ao Hee |
16. wA-weng Avafienay foren wieEE

17. 91 1 va qoird favafdeney Fererr Te7ig” )
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IR ¥AT T2 RN & avor

5 & gaisll B Jeaay fuan A greR I@awR 93T @A 2 el e
B wXE R Rwm @ e #1 geaae e A Rerfie o senfie qfy
B W &7 o @awen ¥ 3N 30% Ied el 3 uE W 9 F g g
wft Wl W gl 2020 d@ dRenelt B G A AR AR WA gfy @9 @
sEvdddT &1 JTRR e 4 39 A8 @ QT & & [HT e ® ETe guia
Tt gmigd Pl & @ wrfiarf o o W w0 A it S B v
Fegaw e ofR 3o 7w & 0 @ epvep B AR &Y F WER Y wA &
qyee & gRamn fro Reafee sfdfam. zoos & sifardd. srar

¥a de et Froft favafienerdl A S del § gape S & &Y A IERA
@ dwa fead & o A o Rvgfraem) giw 3 9 o 7@ & 5 offe oa
F afiv ety B G grde B ¢ e (B g a3 Reafarent
gw1 7ard fr o v Reg) vg Rasar &) ok st Renfirt oo fvaia far @
| g0 A W uR w33 gV s Pofa fem wan & atfafrgn 4 Biea sudet &
991 HA W TE Bt Rreafdenas s e o3 & kR 16 3G g & Taid
&t 3rAf 7S TR S AT S AL A= o A o Bt Rvaldare = oo g
1 R »T F uaw a2 Reaferad §e s 9 SYBIR. 9Rg
ek Ul A 39 3 BT W §T ANIEE R U & SR Anadi
SR B TG IS R B R o a2

3R o PR Rvefrener & Sogpaafa & FRfa & g A9 ool 8 o ek
afd yerl @ v & arfd od afrdt aidg & antee d kvaferem &t B
Ff gd Herforer e &Y

¢ty FRRT s fFrem v qa ae & e ¥ A g Bt 59
A a6 defm e mn ¥ fF wigm aRaon aweR. Jwaae R fum o
FHET TR Wew IF aftig Pyl & G @

zad sRad sfafgr & aftrr R et 0 mite &g Reon Wiga A spatan
fgatrarers, fien wdamE 4 sonwar Ryalaem 31 Jetiv 3 foyroysro
e freaieenan il $39 & 9RAv & e W &1 ufamas e m

At fae wge &)
Tl YeRpe.
Bnn w1, sfraon )
i 27 BT, 2014, wftg |

SR -ULVS. -HG P Chd.



